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1 have quoted from the report of the
Railway Convention Committee.
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He is the Railway Minister and he
shonld koow it.
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SHRI THA KIRUTTINAN (Sivaganja):

This is with regard to the Southern Ralil-
way. The hon. Minister is making very
contradictory statements. So, I want to
ask some clarifications......

MR. SPEAKER: No. 1 am sorry, your
name is not in the list Papers to be laid
on the Table.
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SHRI1 S. M. BANFRIEE (Kanpur): The

hon. Minister should makc a statement.
They are not getting food from the centre

PROF. MADHU DANDAVATE (Raja-
pur): This is a Central subject because
the agitators have been asking for Central
food assistance. That i1s why the problem
15 complicated.

SHRI SAMAR MUKHERIEE (How-
rah): Pveiybody is agitated about this.
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1 am just following the old practice that
during the discussion on the President’s
Address and the General Budget, adjourn-
ment motions are not allowed.



221 Re Ad Motions
M1 Speaker]

So far as this matter 1s concerned, 1 will
send 1t to the Munister for a statement

SHR1 S M BANERIJFI' It 1s not the
general practice  This 18 a serious matter.

MR SPEAKLIR It 15 an old practice
The punciple involved 1s that when you
have u chance to have a diwussion and
vole on amerdments /cut motions, the other
matters are not allowed
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PRV MADHU DANDAVATF |
would only mahe a 1equest
MR SPEAKEIR  No moie please

PROF MADHU DANDAVATFE 1 will
be satsfied with a statement  But let that
stitement come ey today  Today lahhs
of people are going to  demonstiate m
Bombay A statement today will have a
paafving mflucnce

MR SPIL AKLR Papeis to be Jad on
the Taible
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SHRI NIMBAI kAR (Kolhapur) 1
have ginen notice of a call attention on
this You can decide on 1t
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MR SPEAKIR
fiom the practice

We cannot depart

PROI MADHU DANDAVAIF Do
not st a precedent You may not allow
it But let it not be made a precedent

MR SPI AKFR This 15 the practice we
hue been followming 1n the past

If
But

PROF MADHUL  DANDAVATF
you s0 desire you may not allow at
Iet at not be made a precedent
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SHRI SHY AMNANDAN MISHRA
(Bepusarat) Voung on the Motion on the
Piesident s Addicws would take place after
five days  We want cettain things to be
voted mmcdiatedy

MR SPLAKIR | am not going to
statt 0 new proccduie nor am 1 going to
depait from the practiee whith we have
been {ollowing since years

SIIRT S M BANIRILF Let
Minister mahe a statement

the

MR SPHAKIR Shi1 Chavan to lay a
papet on the Table



